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Chaudhuri, Sbri Tridib Kumar 
I!li." Shri M. 
KachChavaiY8, Shri 
Kapur Singh, Shri 
Kart 8hri Pral:hat 

NOES 
Misra, Dr. U. 

Pottekkatt. Shri 

Raghavan, Shri A.V. 

Sen, Or. Ranen 

Mr. Speaker: The result of the divi-
sion is as follows: 

Ayes: 74; Noes: 12 

The 'Ayes' have it, 'the 'Ayes' have 
it. 

The motion was adopted. 

Mr. Speaker: The motion is adopted 
and leave is granted. Now, the hon. 
Member may withdraw the Bill. 

8hri C. K. Bhatacharyya: I with-
draw the Bill. 

16.55 Ius. 
COMPANIES (AMENDMENT) BILL 
(Amendment of sections 15, 30 etc.) 

by 8hri P. L. Barupal 
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Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Companies Act, 1956, be taken 
into consideration", 
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Discussion on this Bill will continue 
on the next day, 

17 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, Sep-
tember 2, 1963/Bhadra 11, 1885 (Saka). 


